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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
- AT HYDERABAD

0.A.No. 584/94. Dt., of Decision : 11.11,34.
K. Siddappa ++ Applicant.
\is

1. Thg Chief Ppst Master Gensral,

Andhra Circle, Hydaerabad.
2. The Superintendent,
Railway Mail Service,

T.P, Division,
Tirupati, _ .+ Respondents.

Counsel for the Applicant : Mr., K. Ananth Rao

Counsel for the Respondents : Mr. N.R.Devaraj, S5r. CGSC.

CORAM:

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN.)

..2



OLAh,No, 584/94 Date of Order: 11,11, 94

X As per Hon'ble Shri A.B.Gorthi, Member (Admn.) X

The applicant claimed LIC for having travelled
from Tirupati to Hrishikesh in 1982-83, The respondents
alleged that the ILIC claimed was fradulently preferred
by the applicant. When the respondents ordered recovery
of the LIC an amount already paid to the applicang,he
approached the Tribunal with 03.201/91. The said OA was
disposed of with a direction to the respondents to place
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before the applicant the relevant eviden¢e in pesttion «

" of the respondents and to give an opportunity to the

M—Q;«slf £-
applicant to Eeéunéithe same, Thereupon the respondents

initiated disciplinary proceedings against the applicant
under Rule 16 of the CCS (CCA) Rules and awarded the
applicant the penalty of reduction in time scale of pay
for a period of 3 months without cumulative effect, On
the c0nclusiph of the disciplinary proc¢eedings the respon-
dents further proceeded in the matter of recovery of ILIC
amount and issued the _impugned order dt, 22,1,94: directing
g@;bverf of LIC amount, The prayer of the applicant is

for setting aside the said impugned order dt, 22,1.94.

2. Similarly situated other employees of the 2ostal
Department approached the Tribunal c¢laiming similar
relief, The Tribunal/howeverffound no merit in the OAs

filed by the said employees and &ismissed the same,

3. In the instant cese also we find that the
respondents committed no irregularity whatsoever in

effecting the recovery of the ILTC amount paid to the
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applicant, Undoubtedly the claim was falsely made
for which the applicant had been awarded a mihor penalty,
In the Qiﬁgggétéhces the recovery of the amount paid to
the applicant cannot be said to be either unjust or
unfair, In the result the OA is disinissed as being

without any merit., There shall be no order as to costs,

Member (Admn, )

‘ i
Dated: 1lth November, 1994 k}

( Dictated in Open Court )

éjéﬂhﬂfqh
Deputy ﬁézzzilaﬂ?JUle)

1e Tha ChieP Post Master General, Andhra Circle, Hyd.

sd

Copy to:=-

2. The Superintendent, Railway Mail Service, T.P.Civisien,
Tirupati. :

3. Cne copy to Sri. K.,Ananth Rao, advocate, MNew Malakpet,
Hyderabad-36,

4. One copy te Sri, N.R.Cevaraj, Sr. CGSC, CAT, Hyd.
S. DOne copy to Library, CAT, Hyd.
&. One spare copy.
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Admitted and Interim 2irections
Issted. ' ' '

“1lloded.

SiSpo%ed of with Directions.
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Oismissed as withdraun. [}pw
Dismissed for Default. ygﬁmp

Rejected/dtderéd. Fi
. Mo-ardsr ag to costs,
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